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THE DEPUTY CHAIRMAN: You
can continue later. The House stands

adjourned till 2 P.M.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at two of the clock, The VICE-CHAIR-
MAN (SHRI D. THENGARI) in the Chair.
Chair.

ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): With
your permission, Sir, I rise to an-
nounce that Government Business in
this House during the week commenc-
ing from Monday, the 17th March,
1969, will consist of :—

(1) Further discussion on the
General Budget for 1969-70.

(2) Consideration and returm of
the following Bills, as passed by Lok
Sabha :—

The Appropriation
Account) Bill, 1969,

The Appropriation (Railways)
Bill, 1969.

The Appropriation (Railways).
No. 2 Bill, 1969.

(3) Discussion on the statement
by Government in the Rajya Sabba
on March 6, 1969, regarding the
Address of the Governor of West
Bengal to the State Legislature on
that day and the constitutional posi-
tion arising out of the Governor’s
omission to read certain portions of
the Address on a motion to be mov-
ed by Shri Bhupesh Gupta, and
others on Monday, the 17th March,
1969 at 3 P.M.

(Vote onr

THE BUDGET (GENERAL), 1969-70
GENERAL  DISCUSSION—Contd.

THE VICE-CHAIRMAN (SHRI D,
THENGARI): Mr. Mandal.

sft dlo gAo Hew : guwly wEEw,
# usfafestsm &t fedl foq s @y @
AT I xS e @i g Y g sw
FAIRA T2 @ A1 | AT foar d=
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el a¥g & dzam goedy wwiwd A
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¥ fad TR FFI IR FET FIF IS
Fr A e 40 arfzd | A
g qT st faqr am | gAR AT -

(a) Allocation of funds to the
handloom industry should be outside
the State plan;

=T AFA TF AT AMAT A9 AT I
7z 7 A ST AR A Bvg Ay w0
& 7k 3g4r 93 ° A g9 fewwa
U

gqd IAAT AT AT ¢

(b) Provision of adequate working
capital finance to the handloom in-
dustry by relaxation of restrictions
imposed by the Reserve Bank of
India;

frad qfr Az T -

(c) Strict enforcement of the reser-
vations conceded to handloom in-
dustry including coloured sarees.

zq® AT IAXT ATT AT E -

(d) Removal of income-tax on
Apex Handloom-Weavers’ Co-opera-
tive Societies;

(e) Removal of sales tax by the
Government of Maharashtra on silk
handloom fabrics, and

(f) Provision of adequate finances
to the All India Handloom Fabrics
Marketing Co-operative Society.
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=g g e 9AET oY AR & 9 A
T HLHTT 4@ 417 3 AT 395 @0 S
T F G5AT & 98 T AT GTHT HI
Fiferr wTT =R

THE VICE-CHAIRMAN (SHRI D.
THENGARI): Please wind up.

st dlo gHo WEA : W Fal § |
TIFIRHF 47 7t w7 § & am
FAT VAT F W & AT BT ArFe H WY
frecft & ofie 25 ov & wwmr wand
daearg B oaw ow I Ad @
T AT AT HTTF AT H TG HEY
AT FIE FTT | A QHT ATEATE |

SHRI A. P. JAIN (Uttar Pradesh):
Mr.  Vice-Chairman, the Finance
Minister needs four eyes, two in the
front and two behind, for the Budget
has to be a projection of the past eco-
nomic developments. It is a continuum
of what has happened before and
in order to correctly assess the
Budget we have to see what have been
the economic developments during the
last few years. The years of 1965-66
and 1966-67 were years of drought, of
low industrial activity and almost a
stalemate. The year 1967-68 was
'marked by a recovery in the agricul-
tural sector, in agricultural production,
‘which reached its very peak, but the
industrial sector continued to lag be-
hind. Taking these together there was
an increase of 9 per cent in the natio-
nal income. Now, in the current year
the increase in industrial production is
-expected to be of the order of 6 per
cent and agricultural production, if at
all, will be at the same level as in the
previous years. So, the total increase
in national income is likely to be 3
per cent. It is in this retrospect that
the Budget proposals of the Finance
Minister should be judged and I sub-
mit that they have to be common
place. There can be no conundrums,
‘because of the past and because of the
uncertainty about the future. Now,
talking about the commonplace, the
Finance Minister has given relief to
jute, tea and mica in the matter of cus-
toms duty. The export of these com-
modities has gone down and I think it
is a wise act on his part to have given
relief in customs duties. The other
commonplace feature of the Budget,
which is worth noting, is the decision
to place the cotton texsile and jute
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industries on the priority list for deve-
lopment rebate, Alsp in the same cate-
gory are some of the reductions in
excise duties on textiles. All these efforts
are like plastic surgery, a picturesque
expression which the Finance Minister
used in his Budget last year. By and
large these features do not distinguish
this year’s Budget from that of last
year.

There are a few new features and
the most important among them is the
decision of the Finance Minister to
expand the base of taxation. That has
been done through a debut in the agri-
cultural sector. The Finance Minister
has proposed two excise duties, one
on fertilisers and the other on electric
pumps. The first is 10 per cent and
the second is 20 per cent. Now, as a
result of the imposition of ten per
cent duty on fertilisers, the net addi-
tional income of the Finance Minister
would be Rs. 47 crores and not Rs. 22
crores, as is being generally talked
about. It is Rs. 22 crores from excise
duty and Rs. 25 crores from customs
duty. Electric pumps will give him
another Rs. 2 crores  Altogether the
tax on the rural area, on these two
counts, will come to about Rs. 47
crores. Not an insignificant amount.
The basis of this taxation is what is
commonly known as the green revolu-
tion. I think the Finance Minister
has used these words in his Budget
speech also. We have to examine the
nature of this green revolution. I
submit that it is a revolution and not
an evolution. It is a revolution in
technology, but it is not a revolution
in farming. Some new seeds have
been found out, for instance, the
Mexican wheat. It is a short-sized
wheat, with a strong stem, capable of
bearing wheat of heavy ears. It has
the capacity to absorb extraordinarily
large quantities of fertilisers, Thus it
is a revolutionary strategy. It means
a new seed with high-yielding capacity.
It means more of fertilisers. It requires
three things, viz., good seed and heavy
doses of fertiliser and water. These
have to be synchronised at a high level
in order to obtain the maximum yield.
Now, why do I say that it is not a
revolution in farming? This tech-
nique, though it is spreading, has as yet
reached only about five to ten per cent
of the big farmers. I am myself a
farmer, a medium-type farmer. To the
best of my capacity I use the maximum
quantity of fertiliser and good seed.
I move about in the countryside, with
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my eyes open and I can say with con-
fidence, not only confidence, but with
a full sense of responsibility, that the
new technology has not penetrated be-
low five to ten per cent of the big
farmers. 1 have been to Japan and
some of the farmyards in Japan. The
maximum size of farming in Japan is
between 24 acres and 7% acres. I saw
there huge stacks of fertilisers. You
go to a counterpart Indian farmer and
you will not find him using much ferti-
liser. Now, the agricultural technique
is common to the big farm and the
small farm. Mechanisation may not
_be common to both of them, although
it is also becoming increasingly com-
mon to both the big farm and the
small farm. I am not saying that the
bullock should be replaced by tractors
in the near future but the use of water,
fertiliser and good seed is common
both to the substantial farmer and the
small farmer. However, they have not
so far penetrated among the small far-
mers. They have not penetrated into
the backward areas. So, it is not a
revolution in farming. I do not say
that the rural sector should notf be
taxed, but there are proper methods
of taxing it and proper time for taxing
it. The present is not the time when
this green revolution has just started
but not penetrated to smalier farmers.
Any taxation on fertfliser would
retard the progress. I do not say that
it will completely upset it or stop it,
but it will retard the pace of progress.
Now, in India there are some very
good farmers whose yield per acre is
as high as of any farmer in the world.
Yet our average vyield is the lowest
in the world. Why? Because the
smaller farmer, the poorer farmer does
not use higher techniques of greater
production. What is needed in this
country is that the whole farming com-
munity must be saturated with higher
and superior technique and the revolu-
tion in technology will not be meaning-
less unless there is a revolution in
farming. What are the facts about
fertilizers? Our policy for fertilizers
has now stabilised, but it was after
great efforts. The first suggestion that
Indian agriculture must be fertilizer-
based was made in the year 1959 by
the Ford Foundation Team. 1 would
crave your indulgence to read out an
extract from that report: the report
said on page 170:

If food goals are to be reached,
fertilizers must have greater empha-
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sis and the top priority in both agri-
cultural planning and allocation —of
foreign exchange both for fertilizer
materials and for machineries need-
ed for constructing new plants.”

Thereafter our agriculture policy has
been fertilizer-oriented. But what is
the sum total result? Our consump-
tion per hectare of all the fertilizers is,
9 kg. In West Germany it is 349.32 kg.
per hectare. In Japan it is 321.12
kg. per hectare. In U.S.A. it is 56.63
kg. per hectare, In Australia it is
30.55 kg. per hectare. So, compared
with the progressive agricultural coun-
tries of the world we are yet very low.

SHRI K. S. CHAVDA (Gujarat):
Will you take into account the cow-
dung manure ?

SHRI A. P. JAIN: They are alsor
users of other manures, at least in
some countries.

Mr. Vice-Chairman, fertilizers in
India are the costliest in the world. In
the U.S.A. the fertilizer to the farmer
is available at about half the Indian
price, but I would like to compare the
price of fertilizers in India with the
price of fertilizers in Pakistan which
until twenty years ago was a part of
one common country. After lst April,
1967, in India—I will not deal with
all fertilizers; I will take only two
typical ones—the cost of ammomum
sulphate was Rs. 2,343 per tonne; of
urea Rs. 1,826 per tonme. In East
Pakistan the price at which ammonium
sulphate was made available to the
farmer was Rs. 829 per tonne as
against more than Rs. 2,300 in India.
In the case of urea it was only Rs.
600. In West Pakistan it was Rs. 729
for ammonium sulphate and Rs. 748
in the case of urea. Putting it in rela-
tive terms, before 1-4-67, when the
subsidy was removed, ammonium sul-
phate in India was 118 per cent more
costly than in Pakistan, and urea was
133 per cent more costly than in
Pakistan. After 1-4-67 it 1s 200 per
cent more costly than in Pakistan.

May 1 submit to the Finance
Minister that this issue requires re-
consideration, not reconsideration in a
small way? T want that the whole of
this duty should go, not only that it
should be reduced, because I want this
green revolution to extend and to pro-
liferate to the poorer farmers. May 1
ask the Finance Minister not to rip
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open the bird which has just started
laying golden eggs but has a long life
of laying many more such eggs.

Then I come to the question of
wealth duty on agricultural lands. A
new class of capitalist farmer has
grown up who is diverting part of
funds from industry to agriculture, not
to make agriculture a way of life but
in order to earn profits there. This is
a class which needs special attention,
because it wants to treat agriculture as
an industry. There was originally a
fear that Wealth-Tax may apply to all
agriculturists. Fortunate?ly, there has
been rethinking and during his Budget
speech the Finance Minister made an
amendment to exempt the genuine
agriculturists. I have not the least
objection to taxing the new class of
capitalist agriculturist but I am doubt-
ful about its legality despite the fact
that the Finance Minister has stated
in the other House that two Attorney
Generals agree. That reminds me of
a running gun battle which T fought
six years ago on the compulsory depo-
sit scheme. I am not in that mood
today. After six years I am very much
mellowed down and I trust that the
hon. Finance Minister has also learnt
something during these six years. About
the constitutionality of Wealth Tax I
would like to draw the attention of the
hon. House to item 86 of List [ of
Seventh Schedule, which gives the
Centre the power to levy taxes on the
capital value of assets, exclusive of
agricultural land, of individuals and
companies., This item thus does not
vest the power in the Centre to impose
Wealth Tax on agricultural lands. If
I have been able to understand the
argument correctly, the Finance Minis-
ter has taken resort under article 248
of the Constitution, that is the resi-

duary power to raise taxes. That
article runs as follows :—
(1) Parliament has exclusive

power to make any law with res-
pect to any matter not enumerat-
ed in the Concurrent List or State
List.

(2) Such power shall include the
power of making any law imposing
a tax not mentioned in either of
those Lists.

I have read out to Hon’ble mem-
bers item 86 of List I of the Seventh
Schedule. Does it not make special
mention of agricultural wealth tax? It
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does mention, but says that the agri-
cultural land is excluded from the
power of the Centre to the levy of
wealth tax. I do not know whether
in making the reference the Finance
Minister drew specific attention of the
Attorney Generals to jtem 49 of List II
of the Seventh Schedule. It includes
‘Taxes on lands and buildings’ on the
State list. Now, land consists not only
of agricultural land; tax also includes
wealth tax. So, there is a mention in
list II about it. Anyway, I trust that
the Finance Minister will go into the
matter more thoroughly and examine
the legal aspect of the question. I
have also an objection on the adminis-
trative ground. Wealth tax will be ad-
ministered by the Centre through the
income-tax officers. These officers are
not initiated into land tenures and the
specialities of agricultural land. Income
Tax officers would play havoc upon
the country people. And if at all this
tax is found feasible, it should be levied
only on certain class of people— the
capitalist farmers—and I will have no
objection.

I have another objection to Wealth
tax. Rural property is different from
urban property. The main characteris-
tic of an urban property is its trans-
ferability or its mobility. The rural pro-
perty especially now is less mobile.
There has been a definite tendency to
protect land against moneylenders.
They should not be allowed to grab
rural lands. You must be aware of
large numbers of laws passed after the
great depression of 1930 to protect
rural interests. For an agriculturist,
land is a way of life, it is not some-
thing that he would sell out at any
time. The prices of the land in the
rural areas are not commercial prices.
That is, the prices are not determined
by the profitability of the lands. They
are the scarcity prices. They are also
sentimental prices. In my part of the
country people do not want to sell
their lands. If a poor man has one-
sixth of an acre, he wants to stick to
it.  In Jullundur retired armymen in-
vest all their savings in buying an
acre of land, may be costing Rs. 20,000
or Rs. 25,000, That is the value
which an acre of land fetches there,
if at all it is sold. But few people
sell land. So, the rural property is
firstly distinct from the urban property
because of its immovability or non-
transferability. Secondly, it is a way
of life and, the assessment, of the valpe.
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of the rural property will be an ex-
tremely difficult task. As it is, I am
doubtful about the competence of the
Centre to levy this tax. Secondly, I
object to the machinery which is likely
to be employed. Last of all, I object
to it on the ground that the rural pro-
perty is a different type of property
involving different considerations.

I come to another point and then I
will finish. The Finance Minister has
increased the rates on telephone and
telegrams. His main plea is that this
is a service department and should
not be run at a loss. I do not object
to this argument. But while it is an
accepted principle that by and large a
service department must be self-pay-
ing, it is equally an accepted principle
that it must work efficiently. Effi-
ciency and the quality of service are
as important as profitability. Now, it
must be your experience also as it is
mine that telephones and telegraph
services in India are most inefficient.
Formerly my P.A. used to look after
telephone for me. But now I am my
own P.A. When I do distant dialling,
I g0 on moving the dial for hours to-
gether and do not get the connection.
1 do not know whether my forefinger
has shortened because of that process.
Trunk calls. ...

St @AY (ITT T3T)
SAET @I FE |

st Qo Mo A : AT INDT T ALY
T & afew g Ay faeefr 2

Now, about the trunk calls, you
book a call, an urgent call, sit for
hours and you would be lucky if you
get the call, because more often the
line is out of order. About local
calls, a bill was sent to me for eight
days, which averaged 150 calls a day.
We are only two persons, myself and
my equally aged wife. She is more
interested in the household affairs than
to do dialling. Do I dial 150 times for
the local calls? 1 wrote to the Depart-
ment and they said that their machine
was all right. Did they check the
machine during the currency of the
period when the calls were made ? That
is the efficiency of this department. I
had paid a bill of about Rs. 1,200 in
August, 1967. And the other day 1
got a duplicate bill. I sent them de-
tails of payment and asked them to
find out within a week whether I have

IR
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not already paid the bill. They did
not do it. I hold the top officers of
the Ministry of Finance and the other
Ministries responsible for this ineffi-
ciency., I am not saying so in a
light-hearted manner. I will prove it
on the floor of the House that they
are responsible for it. After the in-
creases a newspaperman interviewed
Mr. T. P. Singh, Secretary of the
Ministry. Newspapermen in India are
rather nasty because they put incon-
venient questions. Asked if the Secre-
tary was interested in efficiency also,
Mr. Singh replied “Whether it is in-
efficiency—'mark the word inefficiency’
—or overstaffing, we have to go by
facts, that the P&T services are work-
ing at a loss and some of them are
working at a higher loss than others.”
Could cynicism go further? I put a
straight question to the Finance Minis-
ter whether he endorses this approach
of his Secretary. And if he endorses
it, I say, this country is doomed. If,
on the other hand, he does not en-
dorse it, I would like to know what
steps he would take to re-orient the
approach and outlook of ofﬁcials.. Mr.
Singh is not a single such individual.
He represents a whole class who are
quite unmindful of the interests of the
public. But at the same time, they
have been vested with the power to
raise the tax, to raise the levies, and
that is very unfortunate.

Thank you.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII R. DESAI): When
he says that the Finance Ministry
should be held responsible. . .

SHRI A. P, JAIN: I did not say
that, I said, top officials.

SHRI MORARJI R. DESAI: My
top officials cannot be responsible for
the efficiency of another Ministry.
My hon. friend has been a Minister.
He knows that the Finance Ministry
could not have improved the efficiency
of his Ministry.

SHRI A. P. JAIN: I am not hold-
ing him responsible in that sense but
I am holding him responsible in the
sense that he does not impress upon
the officers the need to work with
efficiency and just says that he goes by
the facts as they are.
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SHRI M. P. BHARGAVA (Uttar
Pradesh) : Mr. Jain said that he .has
to dial 125 calls by name. I might
tell him that if he talks to Lucknow
on airect line for ten minutes he has
made 60 calls. Probably he does not
know that.

SHRI A. P. JAIN: These are
purely local calls I am talking of.

SHRI M. P. BHARGAVA: Talk-
ing to Lucknow on direct line system
means s¢ much.

SHRI A. P. JAIN:
cluding distant calls.

SHRI M. P. BHARGAVA : These
are also local calls,

I am not in-
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AxHrg fuw Fvaw § 35 Fw0 fear
R gF FUA F q° 7 7 £ 5 @A
FAT AE TEELT FT AT | I AT T Fal
IA AT AT g AL 0T &7 A & q
EHY 8T AW § | &1 § quw asafst
Zefrere feardde & 7o <Y & % |y
grs dfaer g ar FF T FG @i gHT
1fgq, awar ag wraar fargar g = ar
ST

SHRI BANKA BEHARY DAS,
(Orissa) : Mr. Vice-Chairman, Sir, you
will forgive me if today with the little
time at my disposal I consult exten-
sively my notes while 1 speak on the
Budget proposals and its reaction on
on the economy. Mr. Vice-Chairman,
since the Finance Minister presented
his Budget proposals, throughout the
country, particularly from the vested
interest section of the society there has
been incessant pressure on him to give
more of concessions than what have
been provided for in the Budget. Some
of the speeches in this House have
been made in such a way that I was
reminded as if we are attending a
meeting of the Chamber of Commerce.

The Budget for the first year of the
Fourth Five Year Plan, though nobody
knows whether the Fourth Plan will.
see the light of the day, is thoroughly
disappointing to meet the challenge of
development of this developing coun-
try. It clearly indicates that the
coming Plan, if at all it will be pro-
duced, will not be a Plan for the growth
of the Indian economy, but will be a
maintenance Plan without providing any
hope to the millions of people who

are groaning under poverty and
squalor. ;

The Sutradhar, as he claimed him-
self in the Budget Speech, who pro-
poses to herald the drama of hope,
brings in a drama in the economic
scene in the country, which pleases the
section who has been pampered and
appeased on the plea of revival of
economy, revival of capital market to
generate growth  throughout these
years, and  througly disappoints
the millions of people who wanted to
get a spell of pleasure after a long,
arduous journey since independence.
The same stale story of heaping reliefs
on the richer sections of society either
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in the name of boosting export of jute
goods, of modernisation of textile
mills, or of encouraging equity market
by raising exemption from tax enjoyed
by dividend incomes, repeats itself. But
the common man has the usual gift of
a few sugar-coated platitudious words
with the heaviest taxation on sugar,
kerosene and cloth and new taxes on
fertiliser and pumps.

The planned economy which raisgd
a great hope in the common man in
the early fifties has disillusioned him.
He is a disappointed man today. The
spectacle of tax-reliefs to haves and
tax-burdens for the have-nots has
never been pleasing. It created new
problems and created an atmosphere of
apathy and gave a handle to the capi-
talists and their political philosophers
who have fought in season and out of
season to scrap the plan with a view
to carrying on a rampage on the eco-
nomy. Since the last election these
forces gained momentum and the
Congress Party surrendered at their
feet every moment. To cap that all,
came in a phase of planned holiday
and that continues till today. Even
when we are entering upon the first
year of the so-called Fourth Five-Year
Plan there is no indication of the Plan
document round the corner. The eco-
nomy of the country is in doldrums
and so is the Plan. It is the unseen
hand of the rising monopolists that
guides the destiny of this country, not
the puppets who pose to be sutradhars
of the Indian drama.

Like the last year’s Budget speech,
this year’s speech of the Finance
Minister sounds a note of self-compla-
cency because of another spell of good
climate which brought in a second year
of good crop. Two years of good
crop have definitely brought relief to
the economy, have stabilised broadly
the price level, given a little spurt to
the industrial production and a little
boost to the export market. But the
Finance Minister wants to take the
credit for himself and for the economic
policy of the Government. One who
does not take responsibility for the
famine, economic disaster and spiralling
prices that visit this country off and
on, has no right to snatch away the
credit from the god of rain.

Now there is too much talk of the
so-called ‘green revolution’ in the
country. A good crop due to a nor-
mal climate is being equated with a
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revolution. I am sure these talks will
evaporate the moment the rain god will
not oblige the nation. I agree that the
development of research in the field of
paddy, wheat, maize and potato which
has produced high-yielding and short-
period seeds raises a great hope
against the agriculturists and can
usher in a green revolution in the
countryside.  But where is the instru-
ment and equipment for that revolu-
tion? Can such a revolution suc-
ceed if water is not provided to every
patch of parched land, if agricultural
mputs like fertiliser are not provided
liberally and economically, if suffi-
cient cheap rural credit is not pro-
vided to the small and medium agri-
culturists in the rural society and if the
actual tiller does not become the master
of his land? The Budget and the eco-
nomic policy lying behind it, instead
of playing the role of the vanguard of
that great revolution, has started a
counter-revolutionary role by imposing
new imports on fertilisers and pump
sets. The baby is being killed in the
womb and those who pose to be the
midwife of that process are proving to
be the witches of the drama.

The rulers shall not forget that just
after partition the percentage of net
irrigated area to the cultivated area of
India was 15.2 whereas it was raised
by hardly two per cent, to 17.73 by
the year 1965-66. This is the dismal
achievement of the Government who
talks of green revolution. They again
forget that the Reserve Bank bulletin
shows that the percentage of bank
credit of public and private banks in
relation to agriculture was 2.1 in 1951
and it remains to be the same in 1967.
They again forget that the ceiling on
land holding, right of peasant proprie-
torship and consolidation of fragment-
ed land, have been given a goodbye
and lip service is paid to these ideas
only when people like Kanu Sanyal
lead the people of Naxalbari on a
violent path or the Andhra peasants
attack the police station. The people
who do not provide enough of money
in the Budget for irrigation, who have
not the courage to free the bank from
the stranglehold of a few monopolist
houses by nationalising it, have not the
courage to break the landed interests
and the princes in the countryside can
never bring in a green revolution in the
countryside. The deity of revolution
which the science and technology in
agriculture is producing will remain a
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prisoner in the temple of the landed

gentry. This is the strategy of the
planners of today. They will only
spread the great inequality of the

urban sector into the rural areas and
create a condition of political turmoil
in the peaceful countryside.

Who will be the worst sufferer be-
cause of the imposition of the 10 per
cent duty on fertilisers ? All may bear
the burden, but the small and medium
agriculturists who were taking to ferti-
lisers gradually, will be worst hit.

1 do not say that the agriculturists
should not pay for the development.
But why not a graded land tax or agri-
cultural income-tax by exempting the
small holdings be imposed to find re-
sources for the development? The
rich agriculturists and their lobby are
too powerful and the Government re-
presents them. Hence they are shy to
talk of it or persuade the State Gov-
ernments to adopt this measure. In
a field like agriculture, it is absolutely
a retrograde measure to tax heavily
the inputs, or the result of application
of inputs. A few States have imposed
agrcultural income-tax which came into
«existence in the fiscal economy in 1904
and which gives a return of hardly Rs.
12 crores. I am sure if all the States
adopt this progressive tax measure and
raise the rates which are presently
nominal, it will definitely yield a
revenue which will be many times more
than the present-day yield of Rs, 12
crores. The ignorant people do not
know, when they stoutly oppose this
me.astre, that the fav is prevalent in 13
States but the rate has been kept at a
low level in many States. I will prefer
that agricultural income should be taken
into account with non-agricultural in-
come for income-tax purposes to in-
direct taxes on fertiliser and agricul-
tural inputs which are being taken ad-
vantage of even by smaller sections of
the society. But the landed gentries
and their agents are vociferous now
and they raise their opposition to such
taxes on constitutional grounds. I
agree that agricultural tax is a State
subject, but Constitution only should
not be taken advantage of when their
interest is at stake. Similar opposition
is being raised when wealth tax of
hardly Rs. 4 or Rs. 5 crores is pro-
posed. I am happy that the Finance
Minister wants to take into considera-
tion the bona fide agriculturists in the
country. But I want to say here that
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anybody who opposes wealth tax is not
doing a great service to those sections
of the community who are still groan-
ing under the heavy burden of land
revenue. Let the high-ups in the rural
sector and the business tycoons who
are intruding into that sector to com-
mit further evasion of taxes pay for
the development. Let them not shift
the burden on to the common man by
imposing excise duties on fertiliser.

The Plan outlay for the coming year,
1969-70, represents a modest increase
of Rs. 44 crores over that of the cur-
rent year. It is Rs. 1,859 crores now
and it will be Rs. 1,903 corres includ-
ing Central Assistance to States and
Union Territories. Though this in-
cludes both revenue and capital ac-
count, yet the Budget provides for
fresh taxation which is naturally in-
cluded in revenue account, leave aside
the market borrowings, etc. for the
Plan to the extent of Rs. 1|50 crores.
Of course, because of the relief on
customs duty to the extent of Rs. 23
crores and a grant of Rs. 27 crores
to the States, the additional tax reve-

nue to the Centre will be reduced
to Rs. 100 crores. But when the en-
tire Plan outlay is increasing by

Rs. 44 crores only, what right has the
Finance Minister to collect Rs. 150
crores by additional taxation? Will he
tax and borrow to pay for non-deve-
lopmental expenditure? Can’t the
normal increase of tax revenue take
care of the normal increase of non-
developmental expenditure ? This “Rob
Peter to pay Paul” policy is disastrous
to the economy and all talk of appeal
to pay for growth and planned develop-
ment is a hypocrisy.

Agriculture is not getting the pri-
macy it deserves. The investment in
public sector and other productive sec-
tor is not giving the return which
is desirable, But additional bur-
den of taxation is put to encourage
wastage and corruption in the eco-
nomy. Just after devaluation, Shri
Morarji Desai talked of a 10 per cent
cut in administrative expenditure. What
has happened to that assurance ? The
employees are not getting a fair deal,
but the parliamentary committees in
every report show how crores of rupees
of avoidable expenditure is incurred to
benefit the favourites. Evasion of tax
is a scandal and hoarders of unac-
counted money have a merry day in
the present regime. If these loopholes
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are plugged and public sector under-
takings in which Rs. 3,500 crores have
been invested and which now give a
return of minus Rs. 35 crores, are
properly looked after, we can have
easily a much bigger Plan to give us
an assured growth rate of seven or
eight per cent in the economy. The
lack of will and determination and fear
to tread on the feet of the vested inte-
rests have resulted in an economy of
stagnancy, and the idea of a self-gene-
rating economy has been thrown to the
winds.

If two years of good crop and agri-
cultural production due to favourable
climate can generate more of national
income, can bring about comparative
price stability and accelerate export, a
sustained effort to keep agriculture on
an even keel will definitely ensure sta-
bility and growth of the entire eco-
nomy. We had occasional spurts in
agricultural production 1958-59 and in
1964-65, and then in 1967-68 which
was 22.6 per cent higher than the pre-
vious year, a bad year for the country.
When Rs. 1,445 crores worth of agri-
cuitural output was added to the stream
of national product in 1967-68, thereby
adding 8.5 per cent to the national in-
come, many favourable things mnatu-
rally followed from it. Export rose
by 16 per cent and price stability was
attained despite the rise of money sup-
ply by 6.5 per cent. If this process does
not continue with a determined policy
of the Government, then the economy
will again move in an anti-clockwise
direction, as it happened two years
back.

The annual budget does not provide
a ray of hope for the future. I am
not a prophet of doom, but I am not
prepared to live on false hopes when
the economy of the country has the
capacity to take off, if properly geared.
But it demands a change in the struc-
ture of the economy and revolution in
the approach to problems. Though
the Finance Minister has paid lip ser-
vice to the word “socialism” in his
speech, he and his Government which
he adorns are wedded to the forces of
feudalism and capitalism.

It is presumed that in the current
vear industrial production may register
an increase of 6 per cent and the
Minister is very complacent. From a
growth rate of nine per cent and anti-
cipation of 11 per cent at one stage,
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it has come down to 6 per cent. The
Tecent revival to this extent from zero
1s due to the agricultural growth. But
an immense area of idle capacity re-
mains unutilised, which is boosting the:
cost and puts our economy in a dis-
advantageous position in competitive
international market. Both private and
public sectors are suffering from this
bane. Can matters be corrected by
only lowering the export duty and in-
cluding cotton and jute textiles in prio-
rity industries for development rebate 7
These measures may ultimately provide
a premium to inefficiency in this sector
if the industry and the Government
both together do not have a long-term
programme to reduce the cost of pro-
duction and enhance efficiency. Both
the sectors in their hey day minted
money, fleeced the consumer and took
no steps to meodernise’ themselves or
help the agriculture sector which pro-
vides the raw materials to them.

The introduction in a subtle manner
of the ad valorem duty in large areas
of production including cement, sugar,
etc., will definitely put a greater bur-
den on consumers in an inflationary
economy and this has an in-built ten-
dency to raise the price. In the field
of sugar, where the common man, par-
ticularly of the agricultural section of
the society, depends upon the open
market, the prices have gone up and
it is going to be a great burden on:
his domestic budget. This alone will
pick the pocket of the common man
to the extent of Rs. 27.45 crores at
one stroke by the magic wand of ad
valorem duty. Some of the excise
duties imposed on articles like sugar,
cement and kerosene will affect the conr-
mon man severely.

The burden of debt on the Indiam
nation is abnormally rising without pro-
ducing the commensurate results. This
has resulted in putting a heavy strain
on the exchequer raising the non-deve-
lopmental expenditure to a disastrous
extent. The total debt to-day stands
at Rs. 17,865 crores, a seven-fold in-
crease since the inception of planning.
As a percentage of net national pro-
duct, it has become 58 in 1968-69. The
payment provision this year amounts
to Rs. 569 crores. The per capita debt
burden only on Government of India
account is more than Rs. 357,  This
has put a heavy strain on our foreign
exchange position. If the loan account
goes on increasing in such rapid strides
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without producing commensurate re-
sults, the economy will soon grind to a
halt and disastrous consequences will
follow. So fiscal discipline and avoid-
ance of waste and corruption have
gained much more importance in this
backward economy. But the Budget
does not put emphasis on this aspect
at all.

In a planned economy, based on a
socialist goal, annual budgets are a fine
mechanism for development. It is not
just a balance sheet of a company. But
I am afraid the Finance Minister treats
the Government as a company consist-
ing of a section of the well-to-do popu-
lation in the society as its shareholders.
Hence it has failed to gear up the eco-

nomy in the desired direction and
dashed to pieces the hopes of the
people.

Mr. Vice-Chairman, I want to say
only one word about the drought con-
ditions in this country. In Madras and
in some other parts of the country
there are famine conditions and up till
now all the promises that the Govern-
ment of India and the Finance Minister
gave, have not materialised. I have
also been reported that only the day
before yesterday most of the opposition
members in the Mysore State As-
sembly sat in dharna inside the State
Assembly because the peasants who
were suffering under drought condi-
tions, have not been properly helped.
I may also remind you that though the
Mysore and Madras State Govern-
ments promised that land revenue
would be abolished, up till now land
revenue has not been abolished there;
instead, in some areas more cess has
been imposed on. . .

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA) :
That is a State subject.

SHRI BANKA BEHARY DAS:
Maybe. But I want to emphasise the
point that since relief operations and
assistance to the State Governments
are the concern of the Government of
India, they may put pressure on the
State Governments so that land revenue
in those areas will be abolished, as
they did two years back in the case of
Bihar. Thank you.

SHRI T. CHENGALVARQOYAN
(Tamil Nadu): Mr. Vice-Chairman, I
fear I may be accused of paying rather
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a rhetorical adulation to my revered
leader, the Finance Minister. I wel-
come such a prosecution if it could be
launched. Ever since the Finance
Minister assumed the charge of con-
trolling the economic progress and of
regulating the financial stability of our
country, he has been exhibiting a
marvellous sense of balances and
checks. Every time he makes the
budget proposals, it is an elegant essay
on economic statesmanship. Anyone
who has known the social, political and
economic conditions of our country,
the difficulties that dog our way, the
disappointments that stare at our faces,
will have no hesitation whatsoever in
admiring the stoic stiffness with which
our Finance Minister has been braving
the budgetary problems and prospects.
Some may complain that he has given
a mixed fare; others may criticise that
he has put the proposals in a neutral
gear. But no one can say that our
Finance Minister has held the nation’s
economy either as his court dancer or
as his captive playmate. If at all any
fault could be found, it is his puritanic
approach, his stubborn devotion to
ideals and principles. The budget pro-
posals, Mr. Vice-Chairman, reveal cer-
tain controversial issues and debatable
propositions. All these in less abler
hands would have completely oversha-
dowed the salient features of the
budget.

Mr. Vice-Chairman, on such an
occasion as the general discussion on
budget, it is necessary and desirable to
look back and see what has been the
progress and the performance of the
past. In the place in which our Indian
economy stands today, there is an indi-
cation of an industrial revival. There
is a 6 per cent increase in industrial
production. There is an ample in-
crease and a rise in exports. There is
a considerable reduction in imports
and an increase in diversified domestic
substitutes. And there is massive pro-
duction on the agricultural front. There
has been maintenance of a stable eco-
nomy. There has been a guarantee of
price level. Al these are favourable
winds that set the sail to this budget.
We must also realise that during the
past two years we have been very much
restrictive in regard to the develop-
ment outlay. All the romantic rush
for fanciful projects and investments
of doubtful value and delayed returns
have been scrupulously avoided. We
also took a turn for a long-run growth.
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And, Mr. Vice-Chairman, the great
characteristic of our economy since we
have won freedom is not the great
leap, but the long march. On the
whole, the budget gives a very com-
fortable cushion for a proper apprecia-
tion and assessment of the future direc-
tion of the economic growth.

Mr. Vice-Chairman, I may be per-
mitted just to stress on the strategy
behind this budget. Perhaps any
budget with a purpose and with a
direction, must assume a certain
amount of strategy. And I see in
this  budget, Mr, Vice-Chairman, a
grand strategy as to what should be
the guarantee and the maintenance of
favourable indications of economic
growth. The second strategy to my
mind is to achieve certain main eco-
nomic objectives which were set before
our country and ourselves. And third-
ly, there is an attempt to make changes
in the Jlax structure in order to give
that ability to the Government and to
the economy, to sustain progressively
a heavier developmental outlay and at
the same time to keep a restriction on
expenditure, particularly on capital ac-
counf. Perhaps the Finance Minister
has decided to allow these favourable
factor§ to play more fully and force-
fully in the coming years so that the
economic gains that we have had may
be contained and consolidated except
with the marginal effort on certain
savings and certain proper investments
and with a restricted expenditure.

Mr, Vice-Chairman, I may then step
on with your permission to consider
the trends of the proposals that are
contained in the budget. In this
budget, as in the previous budget, our
Finance Minister has given a very
clear indication and a very definite
trend of the financial and budgetary
proposals for the revitalisation of our
economy. I feel the grand trend of
these proposals is to see that the quan-
tum of our economic gain on various
fronts is safegnarded. The second
trend of the proposals in this budget
is for the purpose of getting a more
export earning. We know from the
experience that we have had in the
past, that all our budgetary efforts must
be definitely directed for the promo-
tion of exports. The next trend of the
proposals is to see an industrial re-
vival, particularly in weaker sections,
to see that the textile industry gets a
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certain amount of revitalisation. 1 see
in this case, Mr. Vice-Chairman, the
grand strategy and the principle that

our Finance Minister has employed in
regard to toning up and tuning the
textile industry; take, for example, his
abolition of excise duty on coarse fab-
rics, his reduction of duties on cer-
tain other things, and the beneficial
change in respect of grey tabrics and
processing, all these will be conducive
to toning up the weaker sections of
the textile industry to the tune of Rs.
15 crores, It is noteworthy that our
Finance Minister has balanced this
levy by a neutralising effect in regard
to the levy on fine and superfine cloth
which will get at least Rs. 9.5 crores.
In this way, I submit, that the trend
of the budget proposals is really con-
ducive to the great industrial revival
to which all of us look forward. I am
afraid, Mr. Vice-Chairman, this levy on
fine and superfine cloth may offend the
sartorial sensitiveness of certain modern
men and also the femine fastidiousness
of certain fabulous senoritas. The
question in all such cases is: What is
the importance with regard to these
budget proposals ?

And the next consideration that I
beg of this House to take note of in
the present budget proposals is with
reference to the sensitive areas where
the budget has got a definite impact.
Mr. Vice-Chairman, we all live in an
age of controversy. And the Centre-
State relationship is assuming consider-
able political contemporary emphasis
and it is very necessary that any budget
proposals will have to take into ac-
count the clamour of the States with
regard to the financial adjustments and
allocations. They are making a very
fabulous demand for a greater alloca-
tion of financial resources notwithstand-
ing the opportunity and the occasion
they had at the time when the Finance
Commission was carrying on its deli-
berations. It is very curious that the
States are having a kind of political
neurosis to go in for fresh taxation
measures in order to fill up the gap
in their budgetary effort. But all the
same, the Finance Minister has been
as usual very considerate and compre-
hensive in regard to lifting up and
giving a lever for the State finances to
attain the stage of higher performance
and higher fuifilment.

His provision for Rs. 27 crores of
taxation yield and of Rs. 615 crores
out of Rs. 1903 crores for plan outlay
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must be considered sufficient, if not
satisfactory. The second point and the
area where the Budget hds got a very
good impact is the plan outlay. The
plan outlay has undoubtedly a budge-
tary relevance and if we take note of
this fact—my friend Shri Banka Behary
Das complained that the plan outlay
has not received that much considera-
tion—the Finance Minister is between
Scylla and Charybdis, the Scylla of
bombastic plan and the Charybdis of
mitigated effort. In between the
Budget has pioneered a very safe and
central or medial course of trying to
reconcile the available resources with
the maintenance of growth and the
effort of the Budget is very indicative
and eloquent in regard to the recon-
ciliation of the maintenance rate of
growth and the availability of the re-
sources. None can find fault with this
effort on the part of the Finance
Minister that he is trying to co-relate
the availability of resources with the
prospects. We had been very much
struck with the honesty behind this
Budget in trying to take into account
the available resources, the possibility
of domestic borrowings and the pro-
bability of external aid and assistance.
On the whole I am satisfied as every
student of Indian economics will be
satisfied that the fiscal proposals of the
measures contained in this Budget will
undoubtedly help us to catch the eco-
nomic growth of four per cent. even-
tually. The third important area where
the Budget has got a definite impact
is the question of price-level. The
debate on maintenance of the price-
Jevel seems to be unending but this
Budget has made a conscious effort in
that direction though it is a painful pro-
cess. The tactical necessity at the pre-
sent time is to maintain the producer’s
price at the agricultural front in order
that we may assume, for some time
at least to come, the possibility of his
coming up with greater production. In
other words, in the interest of capital
intensive farming, the question of the
present prices for the produce in the
agricultural front has to be nurtured for
some time and in this context the price
level will undoubtedly show, under the
discipline which this Budget envisages, a
very regulated movement in the com-
ing time. The next area of importance
is the question of deficit financing. There
cannot be a greater opponent fo
the deficit financing than the Finance
Minister himself but in the circumstan-
ces, rather in the conspiracy of the cir-
cumstances today, no Finance Minister
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could possibly regulate his movement
when the manoeuvrability of his budge-
tary effort is so much restricted by the
strangulating condition of our economy
and therefore if the deficit financing is
there to a very minimum order, the Fi-
hance Minister has to be very certain-
ly congratulated. I have studied this
deficit finance question behind this pro-
posal and 1 could see that there is a
reconciliation in the matter of the main-
tenance of growth and the stability of
the prices. It is a very difficult task,
it is a very delicate task and in that diffi-
cult and delicate task our Finance
Minister has accomplished a rare deg-
ree of success for which it is not possi-
ble to find a parallel or a precedent.
I may also say that with reference to
the question of deficit financing, the
gap is not so alarming as to make us
feel that it will affect either the price
stability or the growth of economic con-
dition in the coming future.

I may, with your permission, refer
to the impost that the Budget carries. In
this connection may I be permitted to
state that in all such cases of Excise
Duty, one must know that there is what
we call a measure of natural growth and
more particularly that is visible when we
take into account three factors.
When our population is increasing, when
the rural purchasing power is on the
rise and when the consumption habits
are getting diversified, I should expect,
with no wunreasonable importunity, a
much greater elasticity from the exist-
ing Union Excise Duty than what could
possibly be thought of by a new levy
but nevertheless, the levy or the
impost with reference to certain
commodities would certainly be finan-
cially feasible and may even be accord-
ing to orthodox financing. But may I
have the indulgence and forbearance of
my revered leader, if T were to request
him to consider, rather reconsider, the
levy on one or two aspects which really
give me considerable regret. 1 have al-
ways been saying before this House that
with reference to the 7levy on kero-
sene, it is the kindly light that leads
the poor man amidst the encircling
gloom, the flickering flame should not
become dimmer and should not ulti-
mately extinguish. That is my prayer to
God and my petition to my revered
leader. With reference to the levy on
sugar, it has been rather bitter. The ad
valorem levy of 10 per cent. is justifi-
able in the context of trying to mop up
the profits that the sugar mill industry
has acquired, but may I submit, with
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very great respect, that the bulk of the
sugar produced by the factories are
meant only for the urban rationed area
and with reference to that question,
the proportion of 30 per cent. alloca-
tion will have to be very seriously
considered in any increased levy on
sugar. I am afraid—and I may be
wrong and I wish to be corrected by
my leader if 1 were to say—that this
may be defeating the very object of
the new sugar policy.

Then there is the question of the fer-
tilizer. The levy on fertilizer may be
resulting in certain sterile consequences.
I do not know how this levy is going
10 be worked but I always take the
assurance of my leader that there will
be an equitable consideration and a ra-
tional application of this levy in order
that the Excise Duty may not have any
great effect on the poorer sections and
the sector of the agricultural society.

I will have a word with reference to
the imposts. Generally the fiscal law
—I need not remind my great leader—
is that whenever there is a plurality of
Excise levy, it always tends to rob the
Excise Revenue of its innate elasticity.
If that is so, I beg of my great leader
to consider whether the levy on fertili-
ser, on kerosene and on sugar may not
be lowered if not altogether removed.

A word with regard to the Wealth
Tax which has become rather a contem-
porary, debatable question and I may
submit that the levy of the increased
Wealth Tax by way of a adding, to
the assets within the meaning of
Wealth Tax Act, of the existing agri-
cultural lands and building has been cri-
ticised to be unconstitutional and not
valid. I have spent some time to study
this criticism and I have no hesitation
whatsoever in bringing to the notice of
the House some of the constitutional
provisions which have a bearing on the
decision whether it is constitutional-
ly valid or not. I may submit that the
question of the Wealth Tax Act is not
to be applied directly. It is to be consi-
dered with reference to the Union
List and with reference to the State List.
The argument on the other side seems
to be that under item 86 of the Union
List it can be the Wealth Tax and it
can only be on the capital value and
the argument is that by the proposals of
the inclusion of the agricultural land
income to the Wealth Tax asset it is
a colourable exercise of the taxing
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power because Entry 49 in the State
List and Entry 46 in the State List
will come in the way. May 1 most
respectfully remind those critics here or
elsewhere that in all these cases, in
examining the taxing power of any
authority, either the Parliament or the
State, we constitutional lawyers, know
of the doctrine of ‘Pith and Substance’.
When we apply this doctrine of ‘Pith

and Substance’ this levy of our
Finance  Minister answers  that
doctrine to a pre-eminent degree.

For example, if we examined the levy,
it is not a levy on the property or the
agricultural land or buildings as such.
There are two things, Mr. Vice-Chair-
man. One is the levy on a Subject on
the basis of capital value, which will
be undoubtedly in the State List; but
if the levy is on the capital value itself,
then it comes in the Union List. This
view, Mr. Vice-Chairman, this taxing
power which our Finance Minister has
employed in regard to agricultural
wealth does not trespass into the State
field and much less, does not declare
a war on the States. I wouyld only say
that this view of the constit#tional vali-
dity of including agricultural land and
buildings for purposes of assessing them
to tax within the meaning of the Wealth
Tax Act has been upheld in a decision
reported in AIR 1962, Kerala 110
where Their Lordships on the Bench
have held that there is no trespass in
such a case, that the doctrine of pith
and substance must apply and they have
held the constitutional validity of this
wealth tax. Therefore I submit that
this criticism against wealth tax may
not be sustainable. But the question is
how far it is politically feasible, how
far it is politically convenient. I entire-
ly leave that to my great leader the
latchet of whose shoes I am not worthy
to unloose. But 1 have got some feel-
ing that it may have certain far-reach-
ing consequences and lead to a new
alignment of the political forces in this
country.

One word more, Mr. Vice-Chairman,
and I have done. I make the submis-
sion that this Budget is presented at a
time when we are at the cross roads
of our destiny. We are not at all com-
pletely out of the strangulations of the
past, nor are we completely safe from
the struggles of the present, but never-
theless, Mr. Vice-Chairman, as a per-
son who takes a dispassionate view and
makes an objective study of the Budget
proposals that have been made, I
submit that this Budget satisfies the

4
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well-known principles and canons of
budgeting, namely, it maintains conti-
nuity, it has got compactness, it has
got consolidation, it has got stability, it
has got strength, it has got steam, it has
a direction and that direction is clear and
I hope that the destiny is near.

SHRI G. P. SOMASUNDARAM
(Tamil Nadu) : Mr. Vice-Chairman,
Sir, T am very thankful to you for giv-
ing me an opportunity to express my
views on the General Budget for
1969-70 which, I feel, is the last but
two Budgets of the Congress at the
Centre. If the happenings in the Cong-
ress for the past ten or fifteen days are
any indication of its doom, this Budget
may even be the last one.

I must really congratulate Mr. Morar-
ji Desai for his courage if he has
brought these Budget proposals even
after knowing the results of the mid-
term eclections. If he has not paid any
attention to the outcome of the mid-
term poll, if he has not taken any les-
sons from it, then I am sorry that he is
still adamantly anti-people—I mean the
common man. It is a pity that the Cen-
tral Budget, which should have been a
model Budget for all the State Govern-
ments, has shown itself that it is worse
than all the State Budgets which have
been submitted after the submission of
the Central Budget. While none of the
State Governments excepting Rajasthan
has taxed the common man, the Cen-
tral Budget has envisaged additional
taxation on the common man. Of
course, the Finance Minister has given
relief to the rich people. It seems that
he has purposely done this. Probably
he cannot do otherwise. T

Coming to the tax proposals, I do
not find any justification for any of his
tax measures, particularly the tax on
fertilizers and pump sets is a measure
taken at a very inopportune time. [t
is like killing the goose which is laying
golden eggs. Agriculture is taking a
turn to grow mainly due to the steps
taken by the non-Congress Governments
in States, and it is surprising that the
Finance Minister has thought it fit to tax
these items.

Coming to the levy of wealth tax on
agriculture, much has already been said
about the legal aspect of the issue. 1
am sure the Finance Minister is aware
that the State Governments are clamour-
ing for more powers. They are legiti-
mately right in their demands for more
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powers and resources. The Parties
which come to power in States do give
certain promises to the people for vot-
ing them into power, and if they do not
have powers and resources, it is
obvious that they will not be able to
fulfil the promises made by them.

The Central Government should be
more magnanimous in giving powers
and funds to the States. Instead, the
Finance Minister has chosen to be
mean and has taken the power to levy
wealth tax on agriculture to the exclu-
sion of the States. He has said that he
will give the amount to the State Gov-
ernments back. It is so kind of him,
and all the State Governments must be
thankful to him for being considerate at
least to this extent. Bug it is not clear
from his Budget speech whether the
money received from a State by way of
agricultural wealth tax will be given to
that State, or whether the money col-
lected from all the States will be pooled
together and the Central Government
will distribute the amount among all the
States in any manner they like. If the
latter procedure is the one he is go-
ing to follow, I would like to warn him
that *his will be strongly objected to.
Further, even if it is legally possible
to do, this should not be taken over by
the Centre depriving the States,

The hon. Finance Minister may ask
me if tax proposals are not there from
where he is going to bring money for
the Central exchequer. As pointed out
by the great leader of Tamil Nadu, the
late lamented Chief Minister of Tamil
Nadu, Thiru Aringyar Anna, there are
four ways to find money. They are
(1) Reduce the top-heavy expenditure
on the non-Plan side by abolishing a
number of Central Ministries which are
nothing but duplicating organisations do-
ing no useful work; (2) Bring down the
defence expenditure—This requires a
bold and imaginative foreign policy, and
not a policy of agreeing with everybody.
(3) Make the public sector undertakings
to work profitably; (4) Effective realisa-
tion of tax arrears. The Finance Minis-
ter himself has agreed here and else-
where that the tax arrears are increas-
ing year after vear and effective steps
are necessary to collect them,

As you are aware, Tamil Nadu is the
only State vigorously following the po-
licy of prohibition enshrined in the
Constitution. This is a policy which
was very much liked by Mahatmaji
whose Centenary we are going to cele-
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brate. Our Finance is also no less than
Gandhiji in his views about prohibi-
tion. So, in the name of Gandhiji, [
request the hon. Finance Minister
through you, Sir, to provide from the
Central exchequer the amount the State
Government is losing by following per-
sistently the prohibition policy. In this
connection I would like to point out
that the State Government is losing on
one side on this account, and on the
other is incurring a lot of expenditure
in order to pursue the prohibition po-
licy in the State, which is surrounded
by wet States.

Lastly I would like to say that our
State, Tamil Nadu, is drought-stricken
and is heading towards a famine. I
therefore request the Central Govern-
ment to extend the assistance sought by
the State Government for tiding over
the situation.

Moreover, a crisis has overtaken the
handloom weavers in Tamil Nadu.
They are suffering very greatly. Parti-
cularly in Madras the handloom weavers
are undergoing a ot of trouble,
are struggling for their daily wants.
The Central Government should come to
their rescue, should provide assistance
from their Famine Relief Fund or any-
thing of that sort.

With these words
speech.

it ey fag werdr (wsweana) :oew
quTEAs "eied, WMadw faw g6 S
A 3¥ a7 F1 Sy awe G frar  ag o
feafg o1 w0 @R 35 97 & fav &)
ag wifefrmedy adf 2, IftEn am &
T FITU T FE! o7ET I @I & AT TeT
AT TG, ST TC @1 AAAT &, 78 FqaT
T 39 T & 39 @1 a9 § gl
q¥ Y =7 a<g F =7 faewrs @Y |
forad gn 99T @S FT % TF A T &Y
FIE QT I T IoE § T g
g1 39 ag & fa=v W oY & sy A
T I FT A F S99 fHGTRAT &Y
Wt faen 7% oot 1 a5 femerms 2an
g fr v 21 TATE A T &1 AW HT
F W forelt ove @ e A &1 &) SR
g A AMFL ATAT 150 FAT &4

I conclude my
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FT A7 T qAT &, AL JE 6 FA F
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oY & F9X g7 Y 9@ fawe g ar
faad ey & wat § frovr o fimae
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gArT Ffq &= av grEt ¥ 37 st feafy
# ST T FfErw FT @I E AR TH T IH
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W afag | Tl 2

ZAR fawg F17 A FTRT G E 1 &
TE qm &y faadr s@em #X W 9
AT Agt  gE &) WH 1969~70 ¥
Fawr 3 gfaaa sw v afg A FoawT Fy
g & afsr w0 F 1 wr freax g
@ ¢ ¥R =€ w1 g fF o gw Al
T T g aA F e § feg
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F AR FT g2 A A 1T FEY TS AT, WY
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e £ 5 o 9@ ovw I & e
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78l &, wfEw & 7 I A g 5
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T @ g w1 faeaaifeat o s g
2, wAfga & fgma & Wit o2 ofuw am
T ST gU | 7T |

SHRI B. K. KAUL (Rajasthan):
Mr. Vice-Chairman, I have heard most
of the speakers belonging to all ideolo-
gies and parties, and 1 must confess that
they have put their criticism according
to their light. So, I would not delibe-
rate on their criticisms. I will only dis-
cuss on certain fundamentals.

To me, Budget is that which reflects
the policy which Government follows.
From that one can find out what is the
policy of the Government. When I
look at this Budget and the speech of
the hon. Finance Minister, I find that
this Budget is neither capitalist nor so-
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cialist. It is a matter-of-course Budget,
and I have to compare the Budget
with the policy which the Congress has
enunciated and I have to see whether
this Budget is in tune with it or not.
I can understand or appreciate the diffi-
culties which the Finance Minister might
be facing or might have faced while
drafting out the Budget—may be accord-
ing to his views., Under that condi-
tion he has brought out the Budget. He
has tried to act as a cloth-mender who
tries to mend the cloth when it gives
way at one place and tries to mend the
cloth again when it gives way at an-
other place. There requires no original-
lity in mending a cloth, and similarly
he has done well in the position of a
cloth mender.

What is the originality in this Bud-
get? As I have said, it does not reflect
the policy of the Government, I may say
that of the Congress Government. Tne
Congress has given us certain basic
principles which we should follow and
we should bring out those policies into
operation. But that is not so in this
Budget. 1t has touched all the various
points. In the morning one of the
Hon’ble Members, Mr. Mohta, described
this Budget as a budget of deficiencies.
He belongs to the Swatantra Party
Even the Swatantra Party is not satis-
fied with this Budget. The Jan Sangh is
not satisfied with this Budget.

AN HON. MEMBER : Naturally.

SHRI B. K. KAUL : Who is satisfied
with this Budget? Even the Congress
Members of this House mostly are not
satisfied with this.

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : That shows it is
a very balanced Budget.

SHRI B. K. KAUL : It is a Budget
which does not reflect any fundamentals
of the Congress. We are wedded to a
socialist form of society and Govern-
ment. I have read his Budget speech,
and 1 may confess, the hon, Finance
Minister will excuse me for saying that,
I did not get any thrill. I thought
that a Budget from the Congress Gov-
ernment should give some idea, some
inspiration to the country of the com-

ing socialism. But that is not there.
So I have said, this is matter-of
course Budget, it is a businessman’s

Budget who has to do this thing or that
thing to satisfy one or the other inter-
est.

[ RAJYA SABHA ]
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fam Aarea & Twen /@At (ot dvo o
) :oaw A1 rgAw fufeeR @ 8§
FIT TIET | )

st dto Fo ®i : § wfaw ag X
w g

I was also in the same plight. Why
should I not admit it? I am not say-
ing anything against the hon. Finance
Minister, I am saying against the Gov-
ernment as a whole,

st Axrow (glm) @ e ST
g?

st Ao Fo WY : FHrEA9 fafaees g3-
FTT G

1 was just giving out my views and I
think after going through that speech, as
the lady Member said, he has tried to
balance the budget, though it is not a
balanced budget. Still he has tried
to justify maintaining what is in pro-
gress or in continuation and beyond
this the Finance Minister or anybody
who will be in his place or who might
come after him will not be able to do
anything. He will also bring a_Budget
like this unless he is clear in his mind
or the Government is clear on its poli~
cies as to what type of Government
we want to establish, Just by way of
reference, 1 must say there is the In-
dustrial Policy Resolution of the Gov-
ernment of India. The first resolution
on industrial policy was declared in
1948. 1 can understand about that poli-
cy because we Congress people at that
time were not very experienced about
many matters. So, if you go through
that industrial policy, it is a confused
document. Then came the 2nd resolu-
tion again in 1956, There 1is some
clarity in the 1956 resolution. I un-
derstand that in our Constitution we
have given out that we want a mixed
economy. That is true, and if you look
at it from that point of view, it is all
right. But we have gone a step further.
We say that we want socialism in this
country. So, there must be something
which should show to the people from
this Budget that we want socialism. [
am not touching on the various tax pro-
posals that the hon. Minister has
brought in, I am only talking of those
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measures which should have gone in,
the formation of this Budget. Till now,
we do not know what industries should
be put under the public sector and
what industries should be in the private
sector. It is dove-tailing the two sec-
tors, excepting a few industries. The
argument is that there should be com-
petition between the public sector and
the private sector, and there the confu-
sion comes in. And this brings corrup-
tion both in the administration and else-
where. We must be clear in our minds
which few industries, essential industries,
should be under the public sector
and which ones should go to the
private sector. So, I was telling you that
we just want to carry on as it is. We
do not want to do something which
should go towards the realisation of
the ideal which we have adopted.

The hon. Minister has rightly said
in his speech about industrial produc-
tion and agricultural production. These
are the two wings which ought to have
been thought of. He has tried to do
some justice to industrial production,
and therefore he has given certain con-
cessions, just like reduction of taxes in
exports and imports etc. etc. But I
want to know what he has done about
agricultural production. We should not
forget that is the base of our economy.
He might have given some amounts to
tubewells and others. But where is
the wurge to develop agricultural
production in right earnest? There is
the Rajasthan Canal. I put this ques-
tion to Hon’ble the Finance Minister.
He wants that the country should be
free from taking loans and aids, from
PL-480 and so on and so forth. He
should therefore see that the Rajas-
than Canal is developed in no time.
Mr. T. T. Krishnamachari who was the
Finance Minister some years ago had
that in his mind, he tried to take over
the Rajasthan Canal under the Central
administration. Because till such time
as the Rajasthan Canal is not develop-
ed, the question of foodgrains of the
country will not be solved. We are
prepared to incur expenditure to the
tune of crores for bringing grains from
outside, but we are not prepared to
spend towards the construction of the
Rajasthan Canal. It is moving at a
snail's speed. We must have a revo-
lution on that side also—unless our
agricultural base is developed strongly,
our industrial base can never be strong.
But I do not know what is coming in
the way of the hon. Finance Minister.
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1969-70 3972
The Rajasthan Government has moved
the Centre to take up the responsibility
of the construction of Rajasthan Canal
and solve the food problem of India
for all time. But they will not do it
because the Rajasthan Government can-
not bring pressure on the Central Gov-

ernment. They are docile in that res-
pect. That Government is calm and
quiet. They may move the Central

Government sometime or the other but
without any pressure. So, I say that
when the Finance Minister is very keen
to develop one sector, why should he
not think in terms of developing agri-
cultural production also? On the
contrary, he has put certain hindrances,
I may say, in the production of agricul-
tural commodities. He has proposed
certain taxes. I do not say about the
wealth tax on agriculture. But I do
not find that there is any justification
to tax pumps, to tax fertiliser. You
must give all the impetus to the agri-
culturists. But there, the Budget is not
as charitable as it should be. I under-
stand the difficulty of the Finance Minis-
ter. He is tight in finance. He has to
incur loans to meet and balanced the
Budget. But why should he not spend
in addition some more money for the
development of the Rajasthan Canal?

If you go through the Budget, you
will find that the taxes are there. And
as 1 have said before, it is more or
less the same type of Budget which
is placed before the House year to year
every year. I do not find any proposals
of economy 1 have gone through the
voluminous literature that is placed be-
fore us regarding this Budget, Where is
the economy in expenditure? What
justification we have before the world
while taxing the people, we are not
showing any economy in the admini-
strative expenditure? It may be said
that there are so many difficulties, for
example, as to how to absorb the re-
trenched employees. There are created
so many new appointments, Those re-
trenched people can be absorbed against
all such new appointments and thus
you can keep your expenditure at one
and the same level. But this Budget
which has been placed before us is the
creation of whom? Not of the Finance
Minister, but of the creation of the
bureaucracy. They do not want to cut
their own throat, Where is the
simplification of the admjnistratwe
expenditure ? I must submit to the
hon’ble Finance Minister that unless
we evolve something whereby we
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[Shri B. K. Kaul.]

find out some method of simplification
of the administration, India’s fate is
doomed and some other government
which does not believe in huge civil ex-
penditure like this, shall replace us.
There must be simplification. Sir, though
the Administrative Reforms Commis-
sion is there to do the job, it is also
surrounded by bureaucrats excepting a
few members. So you have to find
out how to curtail this expenditure on
civil administration particularly.

Mr. Sethi just asked me that I was
the Finance Minister of Rajasthan and
I should have done all this. I may in-
form him that I used to bring in reduc-
tion at least in the administrative ex-
penses of about a crore of rupees a
year.

SHRI MORARIJI R. DESAI: And
still left it in deficit. For the whole
Plan they wanted Centre’s help. This
was their Budget.

SHRI B. K. KAUL: 1 am talking
about economy in expenditure.

SHRI KRISHAN KANT (Haryana):
He is talking of his period.

SHRI MORARIJI R. DESAI: In his
period he left a deficit.

SHRI B. K. KAUL: If you are strict
it is possible that you can bring eco-
nomy. One has to be strict. This type
of Budget will not allow us to survive
and if we do not think in that direc-
tion, we will not survive.

I have given some fundamentals of
the Budget. This Budget apparently
may be a balanced Budget and may
keep the mouth of some shut for a year
or two, but it is a Budget of drift be-
cause it has not given us any direction
towards our ideal.

Thank you.

st T wra fag (fage) « Soares
S, 7 zw awe Fr afadt /) wfadt
q¥ faeqiz & @ A€t FFAT ®ifw gAr
T2t #7 R & wAAT G997 ¥ T T
g T g4 aga faeq T § asie & ar
# oot @ vl € 1 # faw 3aAT wgAr
aigar § fr foa & § g€ = ey 7
frdt ®  swFTe qgai g e fam A
¥ s w7 FA FY, AT T TIAIT FY
FHT g1 S 3| H GLHT IfEgT YT 9T
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afafer w7 amid o @R 9T FT T
qr @A § g A frogw q A 9AS
FT IAIT FY TgTE TIW | IFFT A
FGT T Y 9eET I 9T AT & |
AT oY uF Aur 3w Ffw-mwmfa-w
AMX F I aTe § 21 § AR
gard mdl g AN § ¥ § ot @ A
F oA & fF | £ qgT § q
Pref) 1 ATET EraT €Y a1 JATR 9T
TN | TR g A G@UT qE g AL
da #r darare ¥ qArE T8 gl &1 A7
fas @a ox g af 9T X g an
Tg AT arg & 1 oar g g =ifed
Fifr aq a8 & 98 ¢ g A%
et 9T T FMN A A 7 AN H
F TEY | T I q59 § gg {RAT AT
fiar fF for AW A @ F AR ¥
TATH T A1, T A F A @A A1
Y wy faaay shifasr @t & & &Y
fie oYW 85 ¥ 90 UYET F § SANI
AR ¥ g2 3 { AW, TR A
qar? ¥ w A< foar s ) ad
# darar ¥ ST g0 giar § 7T
g% qx siafed @ e S, ar
§ T8 A9T F1 T FAT | ALKT W
g § | 9, THA 9T, AV /[ A
qar & guy fewdfedy st & 1 s
T ¥ fRE ¥ 9.9 IEA g 9R 59
qHA ¥ IAFT HATHT T grav &, ATHEAT
7 v 2Y, s v 35 gAT 93 wlE
gl ¥ fREY & q SR w9} 9§
FHT 9T wFE FAT FT ¥ ag fFOAr
FATAT & a1 SUH! 99 IAT 9% oaT e
F< 781 &A1 genr | fow qwy Heer S
g W 9 I9 q9F qAGG ggeg A
wigd ¥ gor & dsa ot am w= &
FAM AT AG A AN SAE g o1 %
H2T AT 9T 1 SFT AN AFHT AT ATTEY
FrenmA Sigaas g fafesw e
¥ 3 99 qC A @ 1 R gEfET
§ @@ fadw wwar g
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7 gE ¥ wgr froaw @ gl
W @t 9% agy qwde ¥ o7 gy
STEIT | UF ) a1 99 § g7 grer
T AT ¥ WF G £, 5 a5 Frawr
g o § IR gad o St 9% @
T g, S AER TR 8, 9N oY FT
FAF q4F &, JAA F, apaeE
F A aOF €, TEF 997 T v AW Swar
FI FE TG TZT U & R T 37 wqDq
W FH FE AX PR qAItART 7 oS
Ted fasr arft & 1 F wiad gy uw
g &1 BT AT TN T@AT o g0 E |
WY I AT KT AZYT F OF ST Ay
feafe & w3 fF gaik 3= ¥ a0 A
HET AUAT WIH AT 9T § BR R
Y JAEN B FRIAT wEeT & awar @
g AR B B @9 SEE F Fry
ﬁ;fmmfmrwgaa‘rwréaﬁ'«:
T OHEA T W F AT T W
far & oK & =7 amT #v wrar g s
TEY T g S\ @k ¥ ¥ g% o
¥ e FIEN AR werE @
g 1 fagre & ofY, qemr | U EETge
g Afew fh =g @ 3 v &
IE W TER 0 At Svize #C T ¥ @y
AR g A ST AT F &F FT 37 N
& seem #1 Oft A & i 0 e @
HITHT FEIELT AT A7Er g i gzar ¥
Wt oEAT TRES Afaewm e d
SHT STEWRT ST TTo Ao SUTHHT
qred e a3 ¥ a@r W FWE 1 A,
TR ¥ g we feurmdnm & ok
TR de€ &0 AThd FONS #T o
@ﬁ%mﬁﬁiﬁvﬂwﬁéaﬁ?%m@rm
9 @A AAT &Y, g & Ay a8y
gEE Ifm & st @ & oy
EERT qeE € qARYT §, §Aarg
TR WA W, T AT @ A
FOF 1000 ¥ wAwRr @i w5y Efaw
& ot & 1 ag A e A e
B G § @ gu &, w1 oww @
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'{,%F%awma“rmw%agrmi‘m
ITT 7 321 v frar v g FIT &Y
fedge 4w &, et @10 mafeer
feds &, st w19 a7 T T JET
TET & AR HT 2y 3T, fenradz #ar
fr 272 A #r $7 T@mar 91 qear
B @ R A feeht @e fer i oy
AFTT 9T 9T 3T Y I fewrmrdar
3 F AT afeqw Fzm #r vemg
EAAT T TgAT AT, IR qgiamn qgY
w“r,fmmm%qgaufmr%m
TS FT AT 27 MeAT #Y d27 gy
I q2T a1 & ford a7 =g ay ERACD 4
< FEAE 1 AR femgwma & ) sy %
THRIT T AT USHY & eqrey TSNS &, 97-
@\ A mied 17 7w 7 ferm, faare =5
TR 3 01 T & T fear fy
SITEAT ATET ¥ SadEd w0 mfeay FY
gt wma &7 sl araray ¥
9 9T oy fgor | T FRErRT
a1 faar T I qTT gy FT @y
g7 wm@ﬁﬁ%‘rmﬁwﬁ?ﬂﬁﬁmw
fear mar s frre #¢ amim v fear
TN, T WS W, T W B, ok may
qmaaﬁ%mqfr,ﬁ%@qﬁ,zﬁ-@
R NWITWG @ s
AT TTAE F T G F fod gy
T S, AHILF AW, qT ey g

UF AT ITAT T | WX FrEen SIEES
%%ﬁ%%@ﬁr&rﬁmr%ﬁ;eﬁ
A1 AT AT AT T foww 1 | gy
e FRA § M gATH Fidafen
fada &% @1 4 9ad & =g e
W TAT A GAT | ST 2 @y & ¥R
AT F1 T 3% Oy TRy
¥ @IS ar T wETE g A ar
4 =g foam wqar s #% fagr 5
39 T FT AN FT 8, Sedn agr
gar &1 H ¥R § g frday weqr
f& swEer 727 #Y ey o AT Wy

A FmIe &1 w7 e gemr @i oy
o wifeadr & L.



3977 Budget (General)

{THE VICE-CHAIRMAN (Sur1 M. P.

BHARGAVA) in the Chairl

S Yo &Yo ALY : T Al TIAL HT FH
gl |

st Tady wra fag ¢ afed, @ 1EaT )
o dr @ g | 9K AE 9@ T e
R e U GG 7
il S e AITH ded AAHE
¥ wafaq @ 39 q¢ A WE |

sfirA, TF HIT T EATT & TR
gedtene S Al ¥ ¥ I TR F
mi%ra%rm%ﬁ‘tm@ﬁaﬁa“rgrm
g ag 97 ST FAAE gadl HIT
aﬁa@%ﬁ%%‘téﬁarﬁwﬁ%mm
& g wafal #1 A 1@ IATEAT
qrga, TR WIS, T W 8
A A LN F AR & uw S
FEVET AAT ARATE | UF T grEa}
a5, e 3TERAET AR THY 2RTAATT
e & oA O F e fgT W A
¥ v F% (g, gEE AFT F W@
foar MAT | AT TN SEHET A
£ oo for & fagd wE fiEd A0
agY 4ar | = g ¥ I® W ¥ 9
g< 1 q% 70 ¥ g7 fRa, IgERT AT
e Feer foar aar | T AR fefa-
a Fd o qed faed IaF FET
& waifas & Tdt fFar, S IEAT H;
F18 AL o7 IAF! AEFE@ FH @, JTFT
At & ger e mn I drad
s e aEd ;W FW g fF 0
aq eg & afem ar i e
¥ aifer Qe g omg ferm @ wEl
¥ yaifroe aadw & A [ TIRIE
3 9w 9E wEW HF AW S wEe
& qzar T ¥ 48 AAEE €, AT SRIEE
STIT 2T 3T FT A w7 qrefagq
T, e ¥ fawge g | a A
7 qevaT Fa0 gar 7 oA & fawmr
g{mg‘rw,mm%&ra £T ag T |
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TFA ¥ fEud #, T foay @nr qgo
W F 99 TR ¥ v g & fed
I AW AT e H FHIZT AL | g START
g1 w T 9§ fEigge &)

fee, wewi fAaa Fwy & qafes
o4 TG I AN & Fsf gEl afeas
FEAgeR 339 A g a1 H qNFT $13FEL
aTEa smA fasit #1e § 31 Fva § fawd
oEd £ o Wo IAFT fasy | ST ArgH)
fagre @ wome @ TR, A W
% fagrg X, 919% a4 @I &, ¥ & aO%
fore ST 3FT GEHIT ¥ ug fadeq &€
fF g9 aEH ®1 9IA1 § ATH IAHT
S, T g IERT A AT T ay
Frey A STEYd wegd FT &l |

o, TF A7 q GEHT A ITH TG
AT &, T AT AR AT FEFARY
3 g, Sg@uATE FHEAET X TS
@ RN, 98 § gHET & A
¥ o asafea @y & fF S difT
g A Far F AR Fh, e
# A 2 fad @ & 79 0F 9
frar o1, 9ar A8 WY @ W FawEd
AT AT AFFA ST @ F JRfT0T A
Fo ¥ 98 aEers & i, f|d 9w 9
qefiAeed YA FT WIHT ] 7T TFAT
at 5% gud  gar o1 fF Er of A
W £ wig fw difax &R 1 AT F9F
a7 gIeEre FCH AfAAT AW FT qEIE
feor ma1 & 1 ST W F WG

“Tn two recent cases promotions
were made based on the selection
list drawn up by the departmental
promotion committee and the ques-
tion of overlooking the claims of

senior officers does not, therefore,
arise.”

-,

H gTETN BAT ATEET § 1 W 99 T
z: yrefadt & T g foasr swea faa
@ E o) To um o FANaTEWT, Y TH o
Fo i, #ft Mo Ao i, =1 &Fo o
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AR, #Y AT o @], ) o 1o TY-
@ | A @ifFa S w geTEs
FI F T @R I TFEA fgar war @
FT FAT I QA FAT T AT JAFTI
a1 2 nedfen Afe F € 1 F avae
g wrAAr Argdl g R fvwer qF d g,
w1z, wrgeeefen fomrd 37 &1 e-
fem gar § 7 v fomsr v §ooian @
I Figeeefen fam faur smar 2,
fagst a7 & sy § = faw frar sm,
forger v & srrar sz faw faar w3
e gax fag w weefar @
N TFIT Faad % Iz wEEfEr v

g

sfyw, &% oY 2ra § uF weA frar o
fF Far o) &za naEee A S feadg
yarga &1 Fo foar afgs T § o9
fear 2 goF 9o s ‘A fad) ¥
T A Fg FEwitat &, faaw
499 ®o T3® A9 Iq4 fAear «r, A%
IV VT FAIFH W Fo AET W @I
& AR e @W @ g, it 5 areafaswan
H & @ AR AR FAT 35 To 62
9Y WRAR &1 9T @ R 2, a1 =l
FLFETT 9 fraa) & war asag a0, . .

IqaAreael (=ft ARER SEE AE)
fad, o ame foqe @ @y w3 &
18 Az strad gz anod) arEf & uF
wigar qee A fag § 1 9T wunF
qEY 9T G AT AT g A 9 7
foz o drr @Fa & |

st LAt & fag : F & fiae & wew
FATE | T SAT § w4 sq/@r w4 fw
o) arm @Er § fF ST mar aw war
g1 # AR ¥ fAaRT aRAr = g,
JT g9 FqT w1 fafadz 199 To &
120 % > AT FE1 {2471 19 Ay 7w “@)”
fadt & oY #g=rdY 2, ST Y AT W
foqar &, sq¥ sTF1 "rer agf qAan |
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HifF g8 fm ¥ ol 6t 7 difw
T EM T W seawifEr sy
AT AT 2, F81 380 R Y Frg Aifee
T FW FE AW FAT FERE Ay
35 X0 62 G WEN F1 mar e &
zafay 7 =9 fequfed #1 @ew w¢% &
foe aeare & faazm wom s g

fra, 7 o § O 97w = g
f& =o aste #Y =7 972 ¥ w&1 AT oy
usfafaam & 9t 2 34 wendedims
& g w7 571 SdT oY IGET AFT 747 |
AT T TG AT TAH FIE gaeqn iy
a1 gIFIR F A% 3T WA N qewn
TE e au sfefar wisdfar w5 A
SEW qET gTdT |

T wEt & a9 F gllg Fwa @
St EeEEA dA IR § WIER 9 gauy
T I T TWFT FAITE AT )

#ft dadmr Haramslt ada(rerae):
IAANETET AGIEA, AT F WX 1969-
70 F ST 9T AAT , I X TT S9N
e, A9 fa=re, wow gra & o &
WA T@A1 FEAT g | TEE W e
A & IHT F s fear g, wEF arv
¥ %% AT el ¥ F21 8, & 99 §an
¥ |IA FT SAIET FAA TE AT A7RALE
Fifs fafreeT oz A awe gfaw &
W oag fear gar & )

W I F INE CEqrEl v @y ¥
I Igar g fF w3 250 w08 TR
F AT IS GIA T FT AT ATAT
& | 7 T AT WY oA+l A €Y wwA q g
f g7 we gaRk \rmd 9@ w1 a9z a9
HETE 1 W FE el § 3@ @) e
AT ZT WA BT F a9 oqar & AW
S T W3 F4T &4 gT AT 7T (24T
ST g ) 9| I oagr fem war § A
Y FEGAT FT FrAg W T SN T
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T [ agdara giarrwsT 9T |
o FQAT FT Frag F€ TaAT & & JE
FAA A AT T FATG 3T AGE WAT
g F fau srdtaw s qsar 3o
woge ft wEmE wAr ae™ & fog gear
FW@E A T @A ¥ #% el aw
ag el g g ey & ¥ oA
gafq agy W g & zafau § ag
fearae <7 FEAT g fF a3 & Ay
zg @ife ¥ ufegdw w<ar =fgd
g0 98 Fqawr s @ g f& asen
FY FAfad FIA & AU 97 AT ArE@FAT
2 AR Ty a9g & 79 79 9 AT {I A7
FEamanI QY a1 A UF
BT HT T g | WT F AR AT T
ase F I F A AR WA AL
Y | 98 @ I9E A ody &1 A% 9@
78 e, faed seer ww WAl ¥ g
7% A1AT T A Al A e ae
F A g W U N aF qOr SAE!
aer ¥ g g &% | gafag &4
fadaw #g & &5 madia famr w=it 1 %t
77 g WY e & wfgd o v e
aF &y faar war g

§ 1% T FS TG T@AT THATE |
FTHIT FMC AT A AGAT FT H=BT JE
¥ QUANT &Y, & G A Jq I AT
qE & ST W AV A(AAFAT T
gt 1\ uEe wi@ d ag fadgw FwAar
aen g & awwi sy ushlrsam
¥ ST Y @9 PG § I8 TEIT § SAIET
21 @ oY Ry F I AV AR AT
Z 4% Tar g 5 qg¥ gAr 25-30
Tral & 99 U afFd 7 OF g S AT
TEAT AL\ 9T AT TG WF A I
FT ¥FY §, a0 Jaw g, w7 Afaw
I W a’ F 7E IR BT wiww g
TEE ) T TR AT G A ARG
qEq TEIT § AT T A3 & | 9H9
gfafa ¥ &k fyar afves 7 A 2
T g ™) fav § feiafmaax
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‘g AT F a@T Y g7 ¥ suEr ¥3
afaFTa T gy § | T Al A 77T 4T
FFAAFT LT | T FIE AN LT ATGHT
TET a7 § A FIE FAT IHIT @YAT T JT
g, @1 su% fau fafesw i aoa qar =v-
TH @ T §, I, TTE-H, I
127, 3 T @, TITF H qqT T a7
¥ qIFT F @A qeql G 9T TE0E
3 Yy fraeT gz 2 fF =0 a<g Y feea-
g FY qraRAFAl AL 0 wWmEA B
TF FRE qFIFT T9 ANG I AHA FIA
=ifgd afs ag smas qETd @
T FHE FT F X T AT T GH )
T qG FE FON AT TN TG AT

g9l a9 Fgqar |

‘@’ﬁm%ﬁ'&::

¥ qFTIT AW ST T Al 2 ard
3 3 wER # fFR F P 0=
¥ oNA R T I R oW ¥ o

rﬁéaﬁmvﬁmmiﬁf

FN agd AGT FC G § 1 @lAT AU
ﬁraa'a%ﬁﬁ Sifeciroidciui- St cea
FIT I FT W AT &, S A
™| RN FE@E, T FRT F oAy
& aga frar sA Aifg@g | ERER
1 gg Fift wH EfF 3o 9= aw

9% W gIg W A wAAMl ¥ agd
ALY FTAET 3, TE A® HATE T fgaAr
AT | 3@ ag Fr s AfF & a8 s
T LRI A T ¥ §uy 9%

AT Tt F gy T qgA FLAT A |
IR WA F@TET | g A
G A9 G 2 W@ VAT wgd ar
stwwr fesd margm fAast e ol
F T X f%vrq W oF qRTET AFT

g @M wAE | @ig AU faEE
2w fomay :ﬁ TR TN TE quaq

w1 A g T wfefem & e
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THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA) : It is time for
you to wind up.

SHRI G. R. PATIL : Therefore, I
humbly submit, Sir, that the hon.
Minister should kindly look intp these

matters.  Thank you.

SHRI BALACHANDRA MENON
(Kerala) : Sir, coming as 1 do from
a State which exports the maximum

number of young men all over India
for all kinds of jobs, I am afraid that
when I speak to-day you might even
feel that I am getting subjective, or that
1 am actuated by narrow regional
feelings. I fully appreciate the diffi-
culties that will be created if the people
of the locality do not get jobs when big
industries come up. Regional im-
balances will be created, it is true.
There is also another thing .

SHRI LOKANATH MISRA : Law
and order problem.

SHRI BALACHANDRA MENON :

. that certain States do not have
either public sector or private sector
industries coming up. Boys have to go
to other places for jobs and they have
to be provided jobs because they are
Indian citizens. It is not that because
they like to leave their homes that they
go over thousands of miles to other
places ; it is only because they want to

have jobs. Lakhs and lakhs of our
people are crying for jobs and they
raise their arms for jobs but even

years after, except for a few, they do
not get any job. Should that be the
situation? When you take up this
issue, I want you not to treat it lightly,
not to encourage movements like Shiv
Sena which only play into the hands of
the very industrialists who want to bring
about disparities in the country aund
bring about fight in the country. That
is what they would like to do. We
should not play into their hands. So
I would submit that people of the
locality should be taken first certainly
for unskilled and semi-skilled work, but
in the case of skilled work, all people
in India should be given equal chance
and we should have the right to com-
pete. We are prepared to go anywhere
as long as you do not industrialise every
areca. And as long as you go on treat-
ing certain areas as industrially back-
ward areas, then we will have to go out
and compete. There is no use in your
being angry. Whoever tries to bring
about the Shiv Sena spirit in any
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State does the greatest disservice to this
country. Let that be remember=t 1
know why it is being done. If in the
name of that you think you can
deprive the few people who are here
of their jobs and ask them to go back,
then I can tell you integration in this
country will not be there. It will bring
about disintegration. People will not
accept humiliation. An Indian citizer
wherever he is, he must have the
right of an Indian citizen. Let that
be very clear, and we are not going
to be brow-beaten and asked to go
back to our place where, however
best we may try, we will not get jobs.
Our boys find it very difficult to get
any job there... (Interruption) 1 know
you say you will not allow us the right
to get the work. We do not want anv
sort of preference anywhere. But
allow us the right to get the work,
only that and nothing more because
ours is a small State with 1,200 people
per square mile, with the largest num-
ber of the educated unemployed. What
shall we do?  (Interruption) What I
am asking is : Should our talents not
be used for the sake of rebuilding our
country ?  Should we not also have a
place in rebuilding the whole of this
country ? I am asking only that much.
Therefore, 1 say that you must have a
policy regarding the lower jobs, regard-
ing the unskilled jobs. We do not want
our future India to consist of only
unskilled people. Is it that you want?
The skilled people must become more
skilled. Give them a chance to train
the unskilled workers. Only then the
industry will succeed ; otherwise, it will
go on losing and it loses because you

are not accentuating the talents, You
do not care for them. And this is
the result of it.

SHRI T. V. ANANDAN (Tamil

Nadu) : Sir, this question in this House
would not have arisen had it not bee
for the delay caused by the Gove
ment in implementing the Fourth Fj
Year Plan, Soon after the Third
Year Plan if the Fourth Plan had suc-
ceeded, the question of unemployment

in this country would not have been
there, However, talking on the sub-
ject under discussion now, I do not

think that people from Madras, I mean
Tamil Nadu, will go over to Orissa for
Class IV posts as unskilled labour. They
will never go for those posts. But as
for the statistics furnished by my
honourable friend of the Swatantra
Party that there are only 5,000 out of
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for the local people but also for
others who are unemployed, but it was
particularly for the local people. Other-
wise, Mr.” Vice<Chairman, 1 fail to
understand why there should be an
agitation in Andhra Pradesh for the
establishment of a steel plant at
Visakhapatnam. It was not that they
wanted merely that it should be located
in Andhra Pradesh. They wanted it
because they thought that because of
the establishment of such plants or such
public sector undertakings, local people
would get employment and round about
that plant, they may build some small
townships and the people round about
thay area can get more and more
employment opportunities not only in
the public sector undertakings, but also
in the other concerns that may come up
around those public undertakings. That
was the main idea. If that was the
point of view, I fail to understand w)ay
we have not got any definite policy
regarding this. Mr, Banka Behary Das
rightly pointed out about these senas
like the Shiv Sena. 1 know that the
Shiv Sena has taken birth out ot the
unemployment amongst the educated
people of Maharashtra, particularly
from Bombay City. Unless and until
we do not give any opportunity to such
tungs, and unless we have a very firm
policy in regard to this matter, 1 am
sure, Mr. Vice-Chairman, that such
volcanic eruptions that took place in
Bombay recently are likely to be
repeated in other parts of the country
also. Therefore, a fundamental ques-
tion arises in this matter. It is not a
question concerned with public sector
undertakings only. I would liliz to
urge upon the hon. Minister that wnere-
ever even private industries are set up
in all these big cities and other places,
and they are financed by the public
financing institutions, a condition should
be laid down, while giving financial
assistance, that they should give the
top-most priority to the local people
particularly in regard to class III and
class IV categories, 'The National
Integration Council which held its
meeting at Srinagar, presided over by
the Prime Minister, has come to
some decisions. I would go a step
further and say that at least 80 per
cent of such posts in class IIT and
class IV categories should be reserved
only for the local people. As far as
the other posts are concerned, let there
be advertisement; let there be merit
test. But even there, a feeling is being
created that if the boss of a particular
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undertaking belongs to a particular
State, then naturally a large number of
people from that particular State are
appointed in that public undertaking.
And it is a fact. Even in Bombay in
public undertakings like Trombay Ferti-
lisers and the Atomic Energy Commis-
sion, even gardeners, sweepers and
peons are brought from outside the
State, This is going on every day and the
Shiv Sena leaders are exploiting the
frustrated and disappointed young ele-
ments in Bombay City, and it is because
of this that the senas come up. There-
fore, I humbly request the hon Minister
to see that there is a definite policy to
remove such feelings, The hon. Minis-
ter may say that employment exchanges
are there. But I know that posts are
kept vacant for a pretty long period
and some stop-gap arrangements are
made, some temporary appointments
are made, and when temporary appoint-
ments are made, they need not refer to
the employment exchange. For four
months or three months they are
appointed and then their services are
terminated ; and again they are being
appointed. In that way, persons from
outside the State are continued in their
posts and this causes a sort of ill
feeling among the local people. There-
fore, I personally feel that a time has
come when, not only as far as the pub-
lic undertakings are concerned but also
as far as the private undertakings are
concerned, if financial assistance s
given by the Government of India,
a condition should be laid down while
giving such loans through the L.I.C. or
the Investment Corporation or the
Industrial Finance Corporation, what-
ever it may be, that the local people
should be given due priority, parti-
cularly in regard to class III and class
IV categories.  Also some guide-
lines should be given to the selection
boards. I entirely agree with Mr. Banka
Behary Das that a reprsentative of the

Government of the State concerned
should be in the board. I would even
say that there should be a propor-

tional representation of the State Gov-

ernment concerned on the selection
board, so that there will be no cause
for such ill feelings or misunder-
standing because these are creating
more and more disintegration. From
the point of view of the integra-
tion of the country and in order to

eliminate such ill feelings, this has to
be done. Mr. Kota Punnaiah men-
tioned about hatred. It is not hatred
for other persons . . ,
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[=ft 7ot #r7a fag]
SHEFY AN E L F ST R IIEW
M wAT g fF addr e St wieengse
HET AT § I@ A FAT 500 HEHY
g f5d w3 &, A% s, wiw w2
29T F AT Z0 fF IAH 100
¥ w7 AR ANFT § 1 AR a8 A
AT AT AT F T FJTA AII TG
frg a1 wElr R TR ¥R AT
T FEAT IF I F T FAW  GAAL
F O X AT AT E | W FANF
TF § WA AR T FT W FH A
F AT W AT E? R A AW AE
fs g 97T ¥ F9RA AINT WIT AT
2T 99 W § 9T ddeT @M g
ght | AfFT 7 dR TR w7 AW
W AW AW FA TEE F FAMT
WA A9 WAL AT | s &,
9, T[T WEE A w9 FAEQ
F a4 d qGA A AT F o aaef-
Ffes R &1 aq1 feafawa aig
ST oIE & N w91 P am
F A AT TR T FT FATT GAAT
TF 93 % 99 AL U T ¥4 S99 fF
T F waT F AT o oamr
F afrafol ¥t dwa @ F
TFIT w ot

7z wa & fF gw @w AW oW ¥
qifer 2 @R aR [ F A Fr AR
T A I FF AT el W QY
FATT FT &F & | AfFA THIF FT ATaS
g 7 A fe wm gF wEAws
BN A, yagfad e ¥ SwAm § A
s, el o USE F AW gER TS
A ATHT TT &F & AT FL AR 39
ST F AR 94 TST A | FT A
FMAT a9 07 | 3R g feafa ady gurd
T 97 T @ ¥ oAe R @, w@fssa
Far aifg 91 G g9 W § WA
IS T AL TFATE | ST I HT UFAT
& @ o F =@ feafy FY garaT O
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= fafe Nt gy ¥ fax gAn
TE 99T | gy TEe ar ag i fr
Fagifes &1 § fafmg @it g zw
A F IGAT I AT TH KT HAT
® T oI fFOSr ara-dadE
T & 9T el XAl S Usy ¥,
I A § S dT qaw g, faa#
wllT A ¥ FAET FE, A A ger
g 3T 1 T A ugAd fear srr o
h am wmEfF T SEw e
g 97 I¥frew dvezm & fmd ofr s
TR AAT TFAAST FI ATHA, T ALY
F ATHT .9 @ [F 3T I@ T
q 39 arvmar F A ad fawd § o
AT FET F AW ORI AT FT W |
AfFT X IH WUST A AW yqWAfaT
g @1y grad d AT & @wi #v
FAWT agT O § g ' &
feoemr grr, wfafs- grft s aee
AW TE-ERIA CATAE" & IgETE
¥ aru R faagar s Qe &ar
St & A A Wi wafag F gy
g B wewe 7y fift R fe e
qgiAd  ATHRIET FY, ST TALA G
&, 3 WU TFIAF A% g fAu
S, S9 OUSE F F AR FAY FH
§F H 75 FIE FFw AW H AT
%S W 25 Mg FET F A Fr AT
sid FifEw, SwT A7 FETE, FW o9
T & s § R FE ol v
JA-ASAT a7 qFAd F |

SHRI G. R. PATIL (Maharashtra) :

Mr. Vice-Chairman, Sir, this is no
doubt a very important discussion
regarding the present policy of the

Government in regard to the appoint-
ments being made 1n the public sector
undertakings. Now, not only in big
cities like Calcutta, Madras and Bom-
bay, but by and large, wherever these
public undertakings have been establish-
ed in various States, the main objec-
tive behind the establishment of these
public undertakings was to give more
and more employment or to create
more employment potential not only
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start appointing local labour in the | of. They are acquiring land
industry when industrial growth takes | poor ryots, Part?cularlgy pe<s)p1:f frgiﬁ
place. th}e1 q lt:iackward communities  and
. . scheduled castes and scheduled tri
There are two things, Mr. Vice- | I request the hon’ble Minister tontl;isé
Chairman. So far as skilled posts are

concerned, take only merit into consi-
deration. You can have either locally
or from outside the technical people;
otherwise it would be very difficult to
run the industry.  Already we have
heard the report that public under-
takings are running under losses. 1 do
not know the reason. I request the
hon'ble Minister to explain the pheno-
menon. Is it due to labour unrest, or
is it due to labour-managerial con-
flicts ? He should explain all these
points when he replies. Why are losses
heavy in the public sector under-
takings ? I request the hon’ble Minister
to see that local labour is appointed in
industries ; at least 70 per cent. of the
unskilled should be local. Care should
be taken to see that scheduled castes,
scheduled tribes and backward commu-
nities are properly represented in the
public undertakings.

Then the principle of right men for
right job should not be neglected —at

any cost. That should be the principle
of any industry. They can appoint
any number of local people but it

should not affect the economy of the
industry. These things should be taken
care of.

I may be permitted, Mr. Vice-
Chairman, to request the hon’ble
Minister to see that capable non-official
members should be appointed to handle
these public undertakings.

SHRI LOKANATH MISRA : But if
you leave that charge to the Minister
he will choose people like Mr. K. D.
Malaviya.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Let him have
his say.

SHRI KOTA PUNNAIAH: I en-
tirely agree with Mr. Lokanath Misra
when he said that they acquired that
land for the industry which belongs to
the scheduled castes and scheduled
tribes people, backward people who
cannot go and represent to the Gov-
ernment, who cannot influence the
office, who cannot go to the courts of
law, whose weakness is taken advanage
of, whose ignorance is taken advantage

care in acquiring these lands.

ot Rt ww Tag (faze) @ w
Srgumfa oY, a3 S T & w2
fF ofers &g & weare A frafe
T TG A oawE § ages
T FAT T FOW T A7 A § a9
g & fF A odm A fiedw e
ST AfFT SmaER § faegwr @ #
geer gl &1 fage F W o ofers
T F F@H § )

Nt Aw viw (gfam)

y IR
q geei g1 g, ar fage §°

o0 Tt w T AT e
Tl g9 ofww dwd & w@w
St @F H fagema & fufaie
I &, gfear § A {fafafor
FICRAT F1 FIEET YT F
Aodiodo & ux agy a3r aax
T g, AT H e femreadr € a7
3 T qAE SWE ¥ ww gw wd &
R @I § oW Q@ a@war g fF o
FT@HE F I AT AT A
fom o & 9% o &, fow e &
AT § T G w0 oag FiCEE el
T g

oft 9w 7, W dar AR g
oft Taelt mrafag : arfdwdey. |

=t q%) 719 ¢ FIE gL f'a'l-‘ﬂﬁ' FTF
g wH FE WA, ..

A A wra fag : qF w2y Ao
#R A gEy F TTRE 7T HfAT
aar wrar g R few owsw & oamr
F AT GATCE § I@ U HrAg
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Then there is the question of over-
staffing and understaffing also. The
problem of overstaffing arises because
the original estimates are very often
Incorrect. But it is not the fault of
those who are in the public sector
undertakings that they are found to be
surplus. It is the mistake of those who
made the original estimates. And
therefore it should be seen that there
is no retrenchment, that they are ab-
sorbed in the same undertaking, and the
employment given to them should be
with no loss of seniority or grade.

There is also the question of under-
staffing. I know of many of the depart-
ments ; their workload is so high that

needs to be shared by a greater
n.umber. So, a  workload analy-
sis should be conducted in the

different departments of every under-
taking, and wherever there is necessity
of further recruitment, it should be
done expeditiously.

Our policy should be of progressive
elimination of foreign technical ~know-
how. Now, that cannot be arranged
unless proper precaution is taken at the

time of arriving at agreements with
the foreign collaborators. So, right
from the beginning, this precaution

should be taken so that, in course of
time, we should be able to replace the
foreign technical know-how with our
own,

One rule should be strictly followed
that there should be no direct recruit-
ment to the higher posts wherever
suitable persons are available for the
same in the lower grades, which is
generally one of the causes of heart-
burning.

Now, the general experience is that
the public sector undertakings have
failed so far to attract the best talents
in the land. The reasons are obvious.
Our values of life are materialistic, eco-
nomic, and the private sector can give
alluring and more attractive pay scales.
Some way should be found out to stop
this diversion of talents to the private
sector. And for this purpose—I do
not know whether it would be feasible
but it is worth experimenting—even as
we have got the standardisation of
nomenclature or description of jobs
and  designation of  jobs, we
should explore the possibility of
evolving standardisation of pay
scales for the different jobs, whether
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those jobs are in the private
sector or in the public sector or in the
co-operative sector. -.

Regarding top managerial posts, if
these posts are manned by bureaucrats

who have no business acumen or
knowledge or intimate understanding
of industrial psychology, naturally the

undertakings will have a very bad em-
ployer-employee relationship and they
will fail in making profits.  Therefore
it is necessary, it seems, that we must
have, as suggested by Mr. Krishan
Kant, a sort of All-India Service for
the public sector undertakings for
recruitment to them of people with the
necessary qualifications.

Regarding deputationists also, I
think the time is ripe when we should
not allow things to drift. Some norms
and standards should be evolved about
deputationists in the different under-
takings and these should be uniformly
implemented.

SHRI KOTA PUNNAIAH (Andhra
Pradesh) : Sir, this is a very, very
important subject because the un-
emplovment problem is there in the
countrv. If the Government were able
to solve the unemployment problem,
this regionalism or this question of
local labour appointment would not
have arisen. It is because the emplo-
yers are recruiting labour from outside
the State where the industries are locat-
ed, therefore it has given rise not only
to local labour hating the labourers who
are working in these industries but also
hating the entire people from the State
from where they have come to work.
If they come from Andhra Pradesh
they not only hate the Andhra labourers
working in the industry but they hate
the entire industry people,  This
hatred leads to anti-national feeling.
This is the situation. Many a time we
have discussed that regionalism is
increasing. It is not regionalism but it
is the unemployment problem which
is increasing. If the Government were
able to tackle this unemployment
problem, all these things would not have
arisen. Local labour should be appoint-
ed in the industries wherever they are
available. As the industries grow, as
they expand, you have to increase the
labour force. You have to draw from

the agriculture labour. Unless you
appoint the local labour you cannot
attract the agricultural labour. You

can meet the future demand if you



